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40T ®o. J7 OF 1998,

# [23rd December, 1998.]

Lis ACT 70 PRCVIDE FOR THE ESTLABLISHMENT
OF  &IDHRA  PRADESH  INFRASTRUCTURE
CEVELGEEENT CORPORATION FOR PROMOTION

D JPERATION OF SCHEMES FOR WATER

.r,;:z-;-;-;\ SEWERAGE .AND SANITATION AND

PPHER IBFRASTRUCTURE PROJECTS IN THE

-S'IZ-‘T OF ANDHRA PHRADESH AND FOR

FTTERS COMNECTED THEREWITH OR"

ZHCIDENTIAL THERETO.

the 255082 of the Governar on the 22-12- 1998
vl a1hject 2nd reasons pledse see the Anchra
te, Pare-1¥-1, Extroordinzry dated Z28-%1-1998
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¥hereas it is expedient to establish
8 Corporation for promotion and
operation of schemes for supply of water
for domestic, industrial and commercial
purposes, Sewerage and Sewage treatment,
public health and Sanitation and Infra-
structure Projects in_ the State of
Andbra Pradesh and - other allied and
incidental activities; :

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-ninth Year of the Republic of
India ag follows:- .

CHAPTER I
Pm

1. (1) This Act may be called the
Andhra Pradesh Infrastructure Development
Corporation Act, 1998,

{2) It shall extend to the whole
of the State of Andhra Pradesh.

{3) Tt shall be deemed to have come
into force with effect from the 14th
September, 1998,

2. In this Act, unless the context
otherwise requires,--
: (a) "Corporation® means the Andhra
Pradesh Infrast¢ructuore Develooment
Corporation established under section 3;

{b) “Government® means the State
Government of Andhra Pradesh;

{e¢) "Local Authority™ means,--
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: .(1Jquunj.cipa1¢orpo:ationqonati-
tuted under any law relating to HMunicipal
Corpozations .for the time bkeing in
force; '

(£1) a Monicipality or a morified
Area Comnittee, congtitoted under 2he
Andhza Pradesh Municipalities Act, 1965;

(i4i) & Gram Panchayat. a Mandal
Perishad oxr a Zilla Parishad, constituteod
under the Andhrs Pradesh Panchayat Raj

(d8) “Hotification" means a notifi-
cation published in the "Andhzra Pradesh
Gazette; &and the word “notified® shall
ba construed accordingly;

(e) “Prescribed” mesns prescribed
- by rules made under this Act;

(£) "Regulations® means the regu-
Jations made . yndér this Act,

CHAPTER 1T

mmmm‘,-mmwmﬁm
EEPLOYEES OF THE CORPORAITON
3. (1) The Government shall, by

notification establish for the purposes
. of this Act, a Corporation to be called

the Andhra Pradesh Infrastructurd Davelop- -

ment Corporation.

{2) The - Cozporation established
under sub-section (1; shall be .a -body
corporate having perpatual - succession
and a common seal, with power: to
contract, acquire. hold and dispose of
Property, both movable and immovable,
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{1} One OQfficer o Do
zpzointed by  +the
Governinent as the
Member Secretary of
the Corporation, who
shail be the Managing
Director of the
Corporation

Lyl

Three orther Nembers
to be noninated by
Goveriunent from
ufficials ©r non-
Dificiale.

e
Lt

{2 Thr term of 0ifize of ominated
Memwers si0all be for a period of one
v22r undess tavminated earlier vy the
sovernment.

{3) Th2 non-official wmembers of the
Zoxporation under clauses {h) and {j) of
suh-section 1) shall reésive such
renuneracion and allowances a2z w2y be
Ifaid dovwn Ly rejulations.

t4) The OIfficial Memberz of the
Corporation shall receive sucih compen-
setory allowances, for the purposes of
me=ting the personal expenditure in
attending the meetings of the Corroration,
as may be laid down by requlations.

3. (1) There shall be an Executive
Committee consisting of the <following
#embers, namely:-

{a) Hinistér-incﬁage'-- Chairman
of Planning .

Constitn-
tion of
EZxecutive
Committee.
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(b}

tec)

{d)

{e}

(£}

6
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Managing Director of Vice-
the Corporation Chairman

Principal Secretary to Ex-Officio
Government, MAsUD Member
Department

Secretary to Govern- Ex-~Officio
ment {RD)} PR&RD Depart Member
anent.

Chief Accounts and Ex-Officio
Finance Officer of Member
the Corporation

One Representative of
any Departament of
the Govegnment as may
be nominated by the
Government.

(2, -The powers, £functions, and

duties of the Executive Committee shall
be such as may be laid down by regu-
lations.

. {1) A-person shall be disqualifi

for being nominated as a mnon-Official

for Memher. Member or continue to ‘be such Member, if

ship and
resoval of
Mesbery

he,——

{(a) is an employee of the Corpora-

+ign. except the Managing Director;

tb) is of unsound mind, and stands

so declared by a competent court;

(e) is an undischarged insolvent;
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(d) is convicted for an offence
involving moral turpitude;

.- (e} has, directly or indirectly by

himself or by any partner, emplover or
employee, any share or interest, whether
pecuniary or of any other nature, in any
contract, or employment with, by or on
behalf of the Corporation; or

(f£) is a Director, secretary,
manager or other Officer of any company,
which has any share or interest in any
Contract or employment with, by or on
behalf of, the Corporation:

Provided that, a person shall not be
Cisqualified under clause (e} or clause
(f) by reason only of his or the company
in which he is a Director. Secretary.
Manager or other  officer, having a
share or interest in,-- ‘

{i) .any sale, purchase, lease or
exchange or immovable property or any
agreement for the same;

(ii) any agreement-for loan of any
money or any security for- payment of
money only: :

(iii) any newspaper in which any
advertisement relating to the affairs of
the Corporation is published;

(2) the Government may remove from
the Corporation any non-Official Member
noninated by the Government, who, im its
opinion,-

(a) has been disqualified under sub-
section - {(1); '

{b) refuses to act;
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{c; has so abused his position awz a
Member as to render his continuance on
the Corporation detrimental to the
interest of the public; or

td) 1is otherwise unsuitable to
continue as Member.

. (3) no crder of remcval under sub-
section (2; shall be made unless, the
non-Gfficial Member has been given an
opportunity to submit his explanation to
the GCovernmeat and when such order 1is
passed, the office of the Member. so
removed shall be- deemed to be vacant.

14) A Me—ber who has.been so removed
under sub-section (3) shall not be
eligible for reappointment as Member or
in any other czpacity, in the Corporation.

Meetings 7. (1) The Corporation shall meet at
of Corpora~ guch times asd places as the Chairman
tion. may decide and shall, subject to the

orovisions ¢Z sub-section (3), observe
such rules o procedure in regard to the
transaction cif businesg at its meetings
including tha quorum thereof as may be
laid down by regulations:

Provideé that, at least one meeting
shall be held in every three months
period.

(2} The Chairman or, irn his absence
such other Member as may be approved
by the Chairsan, shall preside at every
meeting of the Corporation. If. any
reason, the Chairmzn and such other
Member are unable to attend any meeting.
the meeting shall stand adjourmed.

{3) A Member, who is directly or
indirectly concerned or interested in
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any cantract, leoan,. arrangement or
proposal entered into, or proposed tc be

entered into by or ‘on behalf of the
Coxporation, shall, at the earliest

possible opportunity, disclose the
nature of his interest to the Corporation,
and shall not be present at any meeting
of the Corporation when any such
contract, loan,arangement or proposal is
discussed, unless his presence is
required by the other Members for the
purpose of eliciting information. but no
Member so reguired to be present shall
vote on any such contract, loan, arrange-
ment or proposal:

provided ¢that a Member shall nct be
deemed to he ccncerned or interested as
aforesaid by reason only of his being a
share holder of a company concerned in
any such contract., loan, arrangement or
proposal.,

8. (1) 'he corporation may. from
time to time., appoint a committee, or
committees of Officials, Non-0Officials
and its Members consisting of such
number of them as it may thiank proper
and may delegate to such committee such
powers of the Corporation as it may deem
fit for carrying out the purposes of
this Act.

{2} The Corporation may appoint 2z

Constitu-
tion of
Committess.

Consultant or Consultants acting im an .

advisory or in any other capacity, inm
matters relating to its projects, works
and schemes. '

{3} 1ibe Corporaticn may appoiat
such "auditors to certify ,the valid
execution of its projects. works and
schemes ag it may deem fit.
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9. (1) The Corporation or any of its
Committees may invite any Officer of the
Central Government, State Government, a
Local Authorlty, ox any organlsatlon Qr

any other person to attend its meetingor

meetings as a special invitee for the
purpose of assisting cor advising, on any
matter or matters. The person s¢ invited
may take part in the rroceedings, but
shall have no right to vote.

{2) The person so invited shall be
entitled .to-.draw such honorarxium or
compensatory . allowance for the purpose

of meeting the personal expenditure. in

attending the meetincs of the Corporation
or any of its committees as the
Corporation may determine, from time to
time.-

10. Any vacancy of a Member of the
Corporation, shall be filled as early as
pracitcable, in like manner as if the
a9901ntment were being made for the
first time.

11. No Act done or proceedings taken

-under this Act by the Corporaticn or a

committee appointed by the Corporation
shall be invalid merely on the ground
of,--

F]

(a) any vacancy of a Member or any
defect in the constitution or reconsti-
tution of the Corporation or a committee
thereeof; or .

(b) any defect or irregularity in
the appointment of a person as a Member
of the Corporation. or of a commlttee
thereof; or

(c} any defect or. irregularity in
such act or proceedlngs, not affecting
the substance.



12. {1} The Government shall appoint Officers

! the Managing Director as preovided in sub- and
gection (1) of section 4, a Chief Servants of
Engineer. & Superintending Engineer, a Cor:poration.
| Chief" Accounts ‘8" Finance ‘Oficer.and :such -
] othéx Officers ‘as ‘may ‘belrequiredic: uliuid:
: BEC L OO ..:2_-._""_:‘,_, s Ininki SE I S
I (2) The Corporation may, with the
priér” app:‘ovhl ofitheGovernment. ”apprint
such’“othét Vffiders rand::Servants: _sub—a
ordinate tg “Fhé off:.cérs ‘mentioned ie
sub-sect:.on ~~(1)" das . iigt cons:.ders -1
necassary For= th@-eff:.c.:ent perfomaoce
of :.ts duties ‘Zha- functlons Eofvier g

el TIIRMI IR s vl £

e iy

:J_".\:'. &3, e aoy
(3F ITHe U Soriditiohsi.of =-appo:|.ntment e
and “ser¥vice’ of-the . Officers: andoqew..,-n,s

and the:L‘J.'“rSéalESr "b-f’:pa}' Sl‘i&llf,‘.‘-:.-_‘»-f AR ot

: {a“)'j_"aS‘ = rega::ds Athe w:0fficers
ment’izpne 173 "sub=settion (1) he.‘b.iuch as,;“

S '{b)— g —regards~ Jtme. offa.ce:.se. anc?,g;
Ser‘fants menﬁ:mned—an sub-séction {2).: be-n
such -as® ’may ‘ch& Flaidn down from...tme _,to
tJ.rrre by regulat:.ons.' I ons :

ok b

- (4} Where' any off:.oera and employeew
belonglng" “pof afyTicategory: -~inolany.s
DeEartament of the Government are lz.kely

he 'rendered* Ssurpluss wholly::
part:.a.ily* €6+ the*!requirements of - theL
Government “gue’-to" the: funct.:l.on:.ng of the.
Corporat:.on by “or “under: this Act: . or:
whére ‘the- serv:.ces “of: such’ .efficers- andn
employee§ - 'are- -+ required. by.: the:
Corgoratlon ‘for - eff:.c:.ent -exercise <of:i
its powers,: performance “of-its duta.es oL ;
discharge of ftst “ifunctions, > tbe -
Government _ oOr any officer duly
auti‘ic.:xl:a.set'lL By"the‘uGoiréfnmEnt »in (€his -
behalf' 'may. 2hy  Torderiit deputesisuchos
officers —an&“emp»loyees stgthe!Corporation::;
as may be found necessary from ‘timectes:
time. who shall be accordingly employed

J. 1728/26

]
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by the Corporation on deputation and
their salaries and allowances shall be
paid from the Corporation Fund.

{5) The period of deputation of any
such officer or employee to the corpora-
tion shall ordinarily be five years, on
expiry of which, such officer ox
employee shall stand repatriated to his-
parent service except when any suach
person is reguired by the Government to
be repatriated earlier on such grounds
as promotion, revertion, termination oz
superannuation or any other reason:

Provided that, <aring the periecd of -
such deputation all matters relating to
the pay., leave, allowances, xetirement,
pension, provident fund and other
conditions of service of such person on
deputation shall be regulated by such
rules governing such matters at the time
of the deputation or such other rules as
may, frem time to time, beg made by the
State Government, but they shall Dot be
entitled to any deputation allowance.

{6) All such persons on deputation
to the Corporation, -5hall continge to
nave a lien on their posts in their
parent service and the peried of their
service on deputation under the Corpora=-
tion shall, on their .repatriation to
their parent service, be counted for
increments, pension and other matters.
related to their service.

(7) The Corporation shall have. the
authority to transfer the officers,
employees and servants to any area of
its operation. '
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(B) Save as otherwise prowvided in
this ssciion, the terms and conditioms
of service of the Cfficers and erpiorees
on ‘deputation to the Corporatioa shall
not- be less advantaceovrs than ihose
epnlicable to  them immediately. before
such deputation and shall not be varied
to their disadvantage except with @ the
previous sanction "of the State Govere-
ment.

(%) Suhject to the superintendence
of the  Corporation, the Managing
Director shall supervise and control all
its officrs and employees including any
officexs and emplovees of the Government
appointed on  depvtetion to the
Corpoeration. ’

~13. No rerson who has, directly or
indirectly, by himself or by his partner
or agent, any share or interest in any
contract, " by or on Pehald of the
Corporaticn or in any employment under,
by or on behalf of theTorporationother-
wize then as an Ofificer or servant
thereof, shall be cqualified to be an
Officer or servant of the Corporation.

14. A1} procesdings of the
Corporation -shall be authenticated by
the Chairman and 2ll orders and instru-
ments of the Corporatiocn shall be
authenticated by the Managing Director

‘or any other Officer oi the Corooration

as may be authorised in this bahalf by
‘ regulations.

é

Disqualifi-
catioa of
21} Offirers
anad -
Servants.

Authestica~
ficn of
orders atc.,
of tha-
Corporation.
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CHAPTER - III

PROPERTY.  ASSETS,. LIABILITIES  AND

. OBLIGATIOHS" TN l_
P Of - - . 2 ;. L
the Govern- .15. The Covernment ma.y from tzme to: =
pent to time . by notification. vest in or.as. the-:
vest or case may be, entrust to the corporation.
entrust - any water supply projects Sewerage: and

projects, Sewage PIOJECtS sanitation: projects.: >
works and other . _Infrastructure - projects - works:

schemes to Under construction, management.: ;-0f: -
the Corpora- COompleted schemes, or any other works:.:
tion. " or projects. ‘specified in that behalf.

which vested:.in- the- Government:and: are
under thetontrol of the Panchayat Raj-and:ic
Rural Development.Department or the Municisi
pal:Administzation. and,Urban Development ;::
. Department.: on ahy other Depart.ment o,f::,
thei Govennmen huizes Lo

”Prov:.deo. that any such vest:.ng 61:'
~iEion Rt erfbrubfnent,.._.. respect of any project. or

et

workior:schene; SJ_tuated within the jurism—.:

Cefit¥at® > “cict:.on.. *:of-. .- a .. Cantonment’ Boardr

Act IT- of r'ccm'.a.‘t:|.t1.11:ec'[ ander the Cantonments CAgt.

1924, - annovi 7924:,%.-5hall 'be :to - thew~ extent...of . any‘ S
agreement @ iwith: srsuch s Cﬁntonment Boa;rd
onlywrze T =T iIEC0 L I S0 Iy

a5 o _:' far ; ." :...’ I~ : :' . v 3

Transfer of 15 d-elirs On and- from the~ dad:e of .a

assets and potification under sect:l.on 15,-

liabilities . ~r it moe e .

of the =+ var-all- the ,propert:l.es and assets -

Government ccmpr:.s.mg of movables:and -immovahles of -

ta the “such projects. works-and schemes.-vested .

Corporations: jpn-the. Government ~and;.under the.-control -
of.-the:Panchayat:Raj and Rural Development .,
Department; ox: the; Mun:.c:.pal Adninistra- .
tion and Urban Development Department oL
any other Department of the Governmen_t.
shall vest in and stand transferred  to
the Corporation; ] o
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EVE LIRS

+Jib)rralliirights, “obligations and
Toaliabilities, tacquired or incurred. -all
contracts entered into and all matters
and things engaged to be done .by, with
or  fori:.ther government, T 1mmed1auely
v+ before-usuch :date ~foror in conneciion
- ~»with the purposes of any project or work
*- or“sc¢heme:’or.-any part thereof ves*.2d in,
.--or. entrusted :to, the  Corporation under
‘section .15, shall be deemed to have been
- acguired, - incurred, - entered into and
engaged to be done by, with or for the
Corporat:.onJ

e

vorTade)icalls nonrrecurring: expenditure
incurred by or for the Government, or in
c .eonnection. ;with- the purposes ' of any
project or work or scheme or. any part
thereof, so vested in, or entrusted to,
‘; the: Corporation. upto ,such. date and
declared o be-cao‘tal exnendlture.by
-~the Govermnent shall: -subject. sto. . sush
terms, -and:-conditions ﬂas ,hmay_ be
: -epresc,rz.,bed.; .1 be  treated - ~capital
prov1de@ :by:. the, Government to the*Corpo—
ratlon,
G \-i_t " allrsums of money, due to. .the
. nGpvernmegt,ln relatlon To any pro;ect or’
¢y, IWOEK - OK ~scheme: or -.any . part thereof SO
. vested :Am;0r  ; entriasted Lilto, the
Corporatxon 1mmed1a ely before such date
--Shall. besdeemed £0 be .aue to the Corpo-
Fatlﬂn.rl TSR T ST S
':'J;'"':: T j)j-‘ I 3 ." i

s %,,&ei all sults and other ~legal

4’7\

proceedings instituted ,or which. could
have been instituted by or against the
Government. immediately before such date
~ for.. -any.. matter in relation to'. any
PIOJECt or work .or scheme or any part
thereof may be continued or instituted
by. or against the Corporation. .

e
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{2; Such properties, assets, rights
o..;ligat:.ons ansd liabilities sghall be
valued in such manner as the Government
may dete*nme.

13, If any doubt or dispute. arises
to as to which of the properties or
assets or ricats or liabilities of the
Government have been transferred te the
Corporation, such doubt or dispute
skall. be referred to and decided by the
Government, whose .decisien shall be
final. '

CHAPTER - IV
FUNCTIONS AND POWERS OF CORPORATION

“ugctions "17. The functions of the CQrporatlon
"of the shall be--

Corporation. .
.{as sevpply of water for domestic,
industrial and commercial  purposes.
including plaaning, design, constzruction,
naintenance, ogerxztion and management of
2ny water sugzlv svetem incduding mainte-
rance -of drinking wacer tanks; o

{b; establishing aand maintaining
schemes ipcidental to water supply such
as -testing of water, d2signing of plant
for purificution of water, 2nd conducting
;ressarch relatlﬁg to water supply.

;c) sewarage Sewage dlsposal-and
sewage treatiaent works including pianning,
design, construction, maintenance,
operation and management of sewerage and

. sewage -treathoent works;

(4, planning, design,. constructien,
. maintenance. operaticn and management of
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all sanitation and public health works.
schemes and projects including affore-
station protection of envir_cmme.pt and
promotion of ecological aspects, safe
handling of drinking water, waste water
disposal, garbage disposal, cleanliness
and perscnal hygine; ’ B

{e) planning., design, construction,
maintenance, operation and management of
minor irrigation tanks having ayacut of
less than 100 acres, including watershed
management, and storage and. management
of rainwater; '

(f£) Planning, design, construction, -
maintenance, - operation and mandgement of . ]
any : infrastructure facility ‘within the Central
mearing 5f section B0 TA of the Income Act 43 of
Tax Act, 1361, .25 amended from time to 19¢1.
time, T : ‘ : '

(g) planning, design, construction,
vaintenance, operation and management of
schemes or projects ia- relation to the
matters. liisted in the =aleventh and
twelfth scnedules of the Constitution of
. India; . " . : :

(h) -planning, design. construction,
maintenance, operation and management of
- schemes of = projects  for developing
Inland Waterways and Inland Transportation;

(1) procurement and gerxvicing of
Government . Loans, Open Market Borro-
wings, . loans -borrowed = from - Banks,
Financial Institucions, ' .Insurance
Companies, and other Institutions, for the
purooses of ‘clauses (aj to (h} above,
- either on'behalf of ‘Government or Local -

Authorities; B
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BN A ."'_':",?, IR ...,,-'-‘,-1_ :__:' -,

: JL ; entgr;ng intow, contracts

Eespect:.of-the %works: s-andrany. other

'nmtters -transierred. to:sthe. Corporation

-along:with the: assets anﬂ l:.ab:.lit:.es
Jupdex-this Acti:sail apna ey Lereedd
T ._l \_‘ PR irs

(k) inviting tenders b:.ds offers
.and ‘enter” into contracts -for the purposes
tof vm-all s zthes activ:.t:.es R “the
Corporat:.on, i L il

Al promoting part:.czpatlon pf ‘any-

.person cr. body or association” ‘of

individuals whether J.ncorporated or not,
in:iplanning; mvestlgat’:.’onn des:.gnmg,
constrauction: ahd wanagement: of T water
supply: sewerage, “sanitation. projects and
schemes, “other :projedts ‘and schemes “in
relation:«tb “matteérs--listed -in* the

[eleventh and twelfth schedules of ‘-~thé

Central
aAct 43 of
1961.

Constitution of 1India, projects and
schemes: fallingiunider -tHé définition of .
infrastructure’ "fac:.hty “tindér ~secta.on
80:1a>. of: ‘the>Income TaEXAfty: 1961° “6rany
other :i/project or _sthemg- “as may - be'
entrnsted by “the “Governdien £ “From ; Aime® tc
time; U
o1 Ymy sifidertaking b schéges - (6r ‘Works.

jozrﬁ:lf @ithe other “Corp6rate © “boded? Hort
institutions or’with Goveérnment or*Liocal’
Authoxitiesi: 6rtii0n - ‘dgehcy- “Pasig ™ 4n-
furtherance of the Purposes for which
the Corporationiis ‘@sStablisnéd and all

o

matters coniected: *therew:.t}i‘m 3‘.’ MGV

ey v o razon altwiln . 2T !A'l'a,

.::;s.. A} prepar.mg annhals plan and ﬁve*
yedr worki-n’g 'ti\<aﬁ;vta.'lc:prln'-.'n"t'1 planid i

) PalP-Jc s
Caynts {Ey o sy zmenslu 10

w.dol -preparing anfuall buaget-“

zordicodins
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-o (RS taking all such Steps as may be
necessary. or co,nvem.ent For, or~-my-:he
incidental to. ‘the’ ‘exercise of any ‘power

or “the discharge -of any function’
qonferred imposed. on, 1t by tb:l.s Act and.

(q) undertak::ng ang oftier activities’
ent;:qs ted by the'Governnent id furtﬁeranceJ -

‘the ObJECt'J.VPS fb'x&'-'_
Corporat:.on ig- establlsned P

‘
a ‘
“..a.\.--"‘

A1) The Corporat:.on shall have General
the' power to'adcord " administrative Powers of
aoproval ,‘_,::ev:.se ‘adm:.nrstrat:.v‘e ~approva1, the Corpora-
" i @l tiom,

tenders,” 's_anctz.onfnrg”, -buaget anas makuig
-fJ.nanc:Lal prov1510ns, settlmg d.r. sputes

th:mgs wp:.%:h 3y be ne»essary or expe&:.ent;-_

for “the urpos.c-.S . of“" """
£unct:.onsq 1 & w :_‘
12} @l tRoaEs? “ﬁrejudtce i ‘”‘\’ the

geperality of the foregoing prous:.on
such power shall mc]:ud' tge power -

3

DR T

la] to a.cq Ji &’“and heia’ property.
th, ,;novable ‘g‘_,_ﬁ_.,;n;movable Tthe  URoTe
corporat}on may deen’ n’ecess'ar'r“for “.:he’ TETEeAAE
_performance . of. any:'" 5£74€s functions;

duties, and activities and’to Teasi e, 81T

exchange or otherwise transf.er?”any

property l'w_-lc_'l3 by it on such conditions

as may.\ be... de.emed y:ope “b

tmn,‘ .

N _.f:.ﬂ ﬁi’ -“ "o' "c0nst:nfct ‘or cause
constructed Suck’ facil:LtJ.es ‘w:l.tiun the-
i

scope of its functions, "and ‘siich'otler’
works and structure as may be required; !

Zafema g

{(c) tco take measuzes %o prevent
pollution of any water under its control
and to take all measures deemed

necessary to prevent discharges into
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such water of effluents which are
harmful to water - supply, or public
health) - : -

{d)  to assist the water users
associations and any other societies: or
organisations formed under any other law

for lthe time being ir force for the better
nse of facilities made available by the,
Corporation;

{e} to engage suitable consultants
Or persons having.  special. knowledge or
skill to assist the Corporation in the
performances of its functionspand = .=

(£) to.do all such other things and
perform- such other acts as may be
necessary for. or incidental or conducive.
to any- matters which are necessary for
furtherance.of . the objectives for which

. the Corporation is established.

Charges for
providing
facilities
apd render-
ing services.

19. The Corporation shall, from time
to time, determine and. levy charges for
the facilities provided -and services
rendered for any purpose .to . the
Government,Local Authorities, Government
agencies, = associations,. . societies,
organisations or: any other users .or
consumers:. . o

provided that, -the levy of such
charges ghall be such that the charges so
recovered shall be suflicient at least
to ~over the interest charges of the
loans raised by the Corporation  from
the open market. - , .
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20. The Corporation shall pay the Responsi-
interest on the berrowed money through biltity of

the .

recovery of

charges

levied and the Corpora-

coliected under section 1% of this Act. tion for

such facility,

to

be

s

2). No person shall construct,
operate or maintain within -the area of
operation of any project
or scheme vested in or entrusted to
the Corporation any facility ‘for the
extraction of surface water, without the
prior approval of the Corporation:

provided that the Government or a
Local Authority may, construct ard operate
or assign or hand - ove
such facility to the Corpora-ﬁjion.:; ;

22. The Corporation shall keep Co-
ordination with the Government,
Authorities and Statutory Bodies with a
view to minimising inconvénience likely
caused by the
projects, works and schemes.

23. All or any of the functions that
may be carried out or all or.. any-of the.
powers that may be exercised by the
Government ¢r any authority ‘or officer Corporation
under ‘any law for the . time- being -in
force or the rules framed thereunder, in
respect of any project or work or scheme

vested in., or entrusted

Corporation’s

. the COtmra_
. ticn.

payment of
interest on

‘borTowed -
- .money.

Prahibition
of construc-
tion of any
facility

for extrac-
tion of
surface
water withe
out appro—
val of §
Corporation. i

Co-ordina-
tion with
other
authorities
to minimise
incon-
veniience
cangzed by
Projects or

" warks or

schemes of

Il

Fowers to .
be exerciseq
by the

under }
certain
Laws,
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"‘_ Cm-:poratp:.on.‘. .uay ba carried out OB
e*cerc;sed byﬁ ‘the'* “chp‘oration 7 oK" ghy*
-.0fficer of ‘the c:;rporat:.on duly ‘authorised
“*%"in  this behalf by the Corporation
htﬁﬁreSPEﬂtively

- Powers of =~ 24. The Government may J.ssae to the’
et £67 corporat:.on such gener 1\ qr . special
-1dsue” - d:.rect:.ons g 'to: policy ox- exerc:.ss -f

e t‘l_zg powers _.-_o‘r'f per,fprmance q_f._._ the

: funct:mns hy the- COrporat.mn .88 it “may
;' think necesssIy OFf éxpedient for carrying

°” dut-‘the’’purposes ‘of tliis Act and the

CQﬁéofatLon be bcuna t.o fcl.(.ow and &ct

upon sucti"fiirect:.ons. PR \L-J

-';'.‘/_—_.jﬁ“’ J\\ 'r“

‘ ; athevm.se chpnessly
pr:ov:.ded herem. _ﬁﬁo*lc;i‘.,:ilf';__lto ‘Z m i
| EnapEsE v s0gnd s Sections 33 4o 77 in
:il::q“p-’” chapter VI of” tne Hyderabad Metropolg.tan
Wﬂter Snpply; Water Supply and Sewarage act, 1989 are
and ‘hereby extended to and apply " autatis-

mutand_:.s to the Corporation established

.

T
1%

x:ation m so fai:: as ,such p::gperj:ws and ~:
ss$sSetsare cbncerned. e £l LoFnan
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CHAPTER - V'
';‘.’.5:" 3% MQUISIEIO&.:OP LAND 1 L

TALLIL P SEgYNel - atE T fdeeUanin
<26. The -Goveramentr-may, (for :carryingi;FPower to
out)the 'purposes of:this Act ;- compulsorily: Acquire
acquire dand:underithe: ‘Land:“Acquisition:dand.
Act‘-}‘f:'-'1894‘Tia"ndﬁ-“-the*.’Fa‘c:q‘z:isiti:on iof - anys .
land for any :Of“the:saidy purposessishall Central
be deemed to be of 2 public purpose within Act 1 of
thé meating"of  ERAE RGeS OF fhslosE LG T

et . v PR e . -~
BN O PR IR v R I e T R

Provideds tHat twheresthe’owner vof as. s SR
larid-iagreges’ tovisutrender; hiis dand: atica =o it wasl T
price’ “mafially :agreed: -bétween Tthéiod C
Corporatilon’ 7:i:ad¥ thes owner) Taghe ni
Corpordtion:i$hlls s have : the -poweris torss
acquire such land:- at agreed rate with
the prior approvalT of thtTe Government.

ULTIS I S A B . -

27 (1) For the furtherance of the Transfer of
objects ofifhif 'Aet. EHe Governhisntimay, Goverriment
by notification, upon such conditions as lands to
may be agreed upon ' between the Corpor?_tigp,_ .

Goverimentand thelCorporation, place. at R
the: disposal » 6L “the'“Cofporation; any 75 -
lands’vested if: the! dovernmentsis Sica

T
i

I - [
PRTEAT S R LI

N BTG LNY
Provided that, the Government shall
notw-placéliat . ther d@isposdl (0F tha Lo
Corpération ahy lands which ’dre motifjeqs s o
and included in a réserved-iforest.::d . liog

2(2) Afterany-such“Tand has been so
placed at the“disposal of“the Corporac:nd
tiony “ it 7 Bhalli‘be - Qealt wWith by the i
Corporation “4i ‘ACEOrdance’ “with - Lheins
Provisions of this Act, or the rules or .
regulations ‘madéctheréufider “Fand the
diréctions " 'i#f &ny’>given’ by the! ‘GoveEnsmaY

ment in this behalf. , 14T
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(3) '*!f any 1land placed at the
disposal of the Corporation under
sub-section (1) is mot reguired by the

Corporation, the Government, may ask- the -
Corporation to surrender it to ‘the

Government upon such terms and conditions

. as may be mutually acrﬂed upon.

Powers o-f
Corporation

of land etc.

&pplication
of Corpora-
ticn asgsets
ete.

.Pund of
the Corpora--
tions

28, Subject to aany rules wmade by the
Governemnt uncer this Act, the Corpora-
‘tion may retain, lease,  sell, exchange,
or otherwise dispose of - any land, any

builing or other property vested in it,

in -such manner as it thinks £it for

-carrying out the purboses of this ict. .

CBAPTER VI -
"FINANCE ACCCUNTS AND AUDIT

29. All prcae:"-r, “fund and other
assets vestinc in the Corporation shall

be held and applieé by it, for the
purposes of this Act. ’

28. (1) The Corporation shall have: :.
and maintain its own fund, to which it -

shall be credited, -

{a) all moneys received by the
Corporation from the Government by way

-

of grants, subventions, loans, advances

and the loans raised under this Act.

- {b} all fees, costs and charges
received by the Corporation under this
Act; )

L
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) {c). all moneys received by ‘the
Corporation from the disposal of lands,
buildings and other properties, movable
and immovable, .and other transactiong;

(&) all moneys receivad by the
Corporation by way .of charges, from all
projects works and schemes, rents and.
profits or from any mther sources. '

o 03) Such acegunes  shall  bhae
operafed by such Offipersof the Corpora—

Lian as may be authozised by it imo this

‘ {4} Notwithstanding anything con- -
tained in mob-sections {2) and {3) the
Lorparation may kesp on hand such sums

. as it thimks fit for its day to day

ttansactions, subject to such limits and -
conditions. as may be prescribed. -

31. (1) The Covernment shall, by-Contring.
apprepriation’ duly made in this behaif, tiom of -
from time to time, provide fonds to the Government
Cozporation to the egtent considered ™ Carpora-
necessary for the parformance. of . the oo Fund. -
functions of the Corporation under -thie

Act..

{2} The capital provided by the
Government shall net cazry any interest,

32. The Government way, after due Srants, _
epprapriation: made by e State bventinng,
legislature by law in this behalf, made 19228 and
SuCh grants, subventions, joans ang MVances to

. tha Corpora-

-5
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advances to thé Corporation as it may
deem necessary for the performance of
the.:functions~of +the’ »c::rnoratxon under
‘thig Rect< and g1l grants,, _sutfventxO'ls;
loan'svand aavandes‘ znade ‘shal.l be on "§Hch
ternis “and- Cordtions” 45 the Govornment
may., detem:,ne. gt ;_;,

Power of (3

, Corporation to" Such

to borrow. in this’ behalf , “borzow “money f::om the
'fz.nancxaL W mstxtut:.ons 23 3 CGr:mercn.al
Banks: orrinonwresident*-Indians of “¥rom
the: -open/mirkst: by> 48667 qf“’guaran‘téed
or. unguaranteed - bonds, "-°débeiitires,
stocks or otherwise, for the purgose - of
prov:.d:.ng ee J.tsiéli:“ - ,T‘T,wzi;.h- » aaﬂquate

‘Tesoufdesy i
ff o5 S

pemrt b £ o wend G0

(2) "The maximum amourt wh*ch ‘-he
Corporation . may at:sny.time.-have:qn loan
.tmder sub-rseqt:l.ou\ (1).i:shallzmot: axceed
rupees- ohe thpusand «crores;: unléss-«the
Government . fzxes a: highe:: maximun Yimit
for;this: purpose: ¢ Zowiduz . sadl -

"':‘j,..‘)r.‘\—-, Sai - -

: (3) The: Corporat:.on may aoprpach

~varzvany finaneial Inst:.fut:on- ‘o;: Corn:ner’c:.a.l

w2 “Bink : fot: gunram:eemg repajrmnet o= Yoaw

-‘-f‘i"""'”bbrfowedw and payment of :Lnteresj: 3 _'M" ).
fite

{4) The COrporatJ.on may also accen“'
contributions and donations from. any
individual .. including::;a: -.non-resident
Indian,,.or: corporate body.ior: trustyor:
‘multilateral agency for the prugose of
Central mamdentakinglprmectsa or’schemes? notlfied_‘
act- 43 gf - Unider:: Section’ 357AC 6£- ‘the Inc‘ mer "TaX,

1961, “Act 1961'--ln“f* 2i87 ma i
(SIS

SIS ;3.“.\!.1.-‘.?,"-: el




Coveznment :may, from timeto tihe ‘ditect; Y

: 805,
o) -eani::' og emid mozio ,bexrsizasis ad of
- L) [l —

. ded  that, - ammncalb%tz ahy

‘Bantra ‘t;.%g donatiom- fromna Non-
&i‘aent 'maMI s Withosthe >Ericr
Sionof | the..: cnncerneaj'unﬁhuuity
aRY ; LA £Or stheydtime i ibeing 3n
force. )
19391 abaul adi lo sao¥ (E) .

P gf i,tjj 18 = . Eorporationno imayz-daccept “"""31="=3J"1‘=e

désposits naggchocogdxtiqnseasrit‘-!deems; of deposits
f“ Jq;mi ggnggm&utgorzties ‘orIngtitg by Corpora-

£0. jwhom,, nallotmehtd=0riv lease’ soy tion-
sale of “1and  or buildings "or ‘other saizhiuded .
a;ppertlesJaorigrxghtsndissrmadé) orf is jgﬁmd %0
I,;.ke]ryq,to; peq:gadeg in: Luxthe*anceJ 2Ty Exoqion O3
ohgectsoofoth.i,_s ACky odzr ni Blod ad o ¥ . mﬁ_l
eqilsToaTon sof etolsd yel (ussy doss '

py 35}", e~ Corporation sishald ﬂh&vesu thé Po-er to
aithority to spend suchev samst w3 itIspend.
thinks £it for the Purposes authorised
under . this. Act,:fxomcand out:.Gf the fund
o?:‘ Cor:pora.tlon referreditosin isect:.on*SO“
or_ from;.the, reserves-dndysothersnfungs?
réferred;t tos-in gections 3’?f’ asd e €250
may be. )

tre znelt L zibrocerg s (I}

. .36”-1(.. rsshal.lmlmau -competentiv féi:f-:t'he ﬁpenduure
Cfoporat...on +£O 5 ﬁpend: such: csums™s@s: 11:’on objects
thinks fit also on iebjectso/authiorised’ other than
under this Act other than projects and those atated
schemes,, referred ito dmd settibhn:il? and in Section
sa.ch £ SuRs ; :shall o besitreatedidd Homnon 17+
emendlture payable out of the funds of .
the;Corporationqamsfgmt sds (Hii) .

ar:.-rmmr"an daus | JEDA el o enolzivelng

37. 2 d1)oTha:Corporation HEKATED mhka‘Heserve and
progls:.ggg. rforsuchnreserven aan&-lﬁof:ﬁér?other funds .,

_Specially: denominatedsufurds Sias inghg= S -

ey

Csinannil e I?”‘i.,\...ﬂ—:

. -.theg,tﬁanagenent ‘ofiiEHé T fands - -
rererrea to in sub-section (1}, the sums -

J. 1728/27
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to be transferred, from time to tinme, to
the credit thereof and the applicagion
of . money comprised therein, shill
subject to the directions, if #ny,
issued by the Government in this behalf,
be determined by the Corporation.

(3} None of the funds referred to
in sub-section (1) shall, except  with
the previous approval of the Government,
be utilised for any purposes other than
that for which it is constituted.

38. (1) the Managing. Director of the
Corporation shall, a2t a special meeting
to be held in the wmonth of October ‘in
each year, lay before the Corporation,
the budget estimates of the Corporation
for the next year. -

: (2) Every such budget ‘estimates’
shall be prepared in ‘such form as the
Government may ZIrom time to tife, Dy
order, .determine and shall provide for,-

(i)} the proposals, plans and
projects which the Corporation proposes
to execute either in part or in whole
éuring the next year; ’

(1i) the due fulfillment of all
the liabilities of the Corporation; and

. (iii) the implementation of i+he
provisions of this Act, such estimates
shall contain a- Statement showing the
estimated income and - expenditure on
capital ‘and revenue accounts for tha
next year and such other particulars,
indicating the financial performance of
the Corporation,’ as the Government nay
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direct. The budcet shall clearly caveal
the fiﬁancial outlay and.oeriormance

"39. The Corporation sha‘l consider
the budget estimates submitted to it
under section 3B and approve - the :same

with. or "without modificaticns on- or

beiore such dates as the Governmzni may,
rrom tlme o time determine.

30. The Governnﬂnt may guaraqtee.the
repayment of any loans and payment of
interest on all or anv of the lbans
jiven or transferred to' the Corporation.

41: (1) Subﬁ9ct to the ?rovisions of"

sub-section (2} -of Section 43 of this
Act, the net profit, if any, attribuiable
to each of the main-objects, like water
supply, sanitation or sawerage, sh2ll be
fully credited to the Corporation. -

- {2) The net d=ficit, if any, in
-raspect " of any of the oblscts shail »e
50191v borne by the GO?e:nu_n;.

42, Tne interest, charges. and all
other expenditure shall be added io the
capital cost and 211 receipis shzil be
taken in reduction of such cost, if the
Corppration-is - in deficit. " -- -

43. (1) The Corporation may make
. Provision for depreciation fund at such
. rates and on sudch terms as may be soeci-
fied by the Comptroller and Auditor
General of India, and in ‘consulation
with the Government. : T

Sanction .
of budget .
estimates.

Governmant

-as Guaran-

tor.

Disposal
of profits
and
deficits.

Interest,
charges and
other
expenses to
Le added to
and receipts
taken for

‘reduction

of capxtal
cost.’

Deprecia-
tion Fund.

u,’ {2) The net profit for the’ nL—nose

'Ox sectlon 41 shall be determined zfter
such provision has been nade.
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ismvez yivssis Ilsde z2esbud 207 (dusiid
Apportion- 44;<TInsrrhézevent: of:any [hetkerment::
ment of, levy being imposed.- by the Government,
voent” théeproceeds (tlierenfi zincsacfan:-as they
ud 3&ré1,atﬁr1bntani:e:_etoc.the._ope:ai:mna, of;: -
1meé‘ﬁy33tnemfcorpnratmn;w shail bé creditgd 1800
Government, thecCorporationsoilibom drodtiv 2o diiu
VYEM InemaIsveD si zs zadeh dous stoted
Pinancial 45. (1) The:n Corporatiom @hally: by::
Statement such date in each financial year as may
;ﬂa"ﬂﬂ““v’obe“prescrzbea ¥oprepareandssubmitito, the
:Govermmentrscfors appravalns of sjaanpales
“of work, 1cfinancialesStatementsand: the ;programme; of ;
workicforyctherosucceeding - financial s year;
. and the Government may, approve such
IrnzoqzifinanicalzStatement apd . the (programmer of
2211079 iQerkdof :the Corporationcas’ submitted:-by:
""Eheuﬂm:parat:mn vor Mith:such variations-:
-2wil9gs s herGovernaent cthinks sfitisr o dose oo
ad [lzdz (stszwewsz 10 nellstinse .ylacwa
- (2 ise The-o) annual fm;-ﬁ.rxanica.ﬂw
Statement z:shall:showe: theT estimated
- receipfsriz andoz expenditire vrduring;-the:-
succeeding .Cinancialoyear «in ssuch form:z
and detail as may be prescribed.

yd2ouainl ff=s Ern L-_h’-l'\:[,,ﬁ_) Jizshad <

buis ;ﬂb*bdu 2z 0{3)4:‘,&‘1' exg CD:::q:rat:.ou ihsfhall be-c

- o3 E”P“"Oxaop:oved 9255:;5156 o% qu‘i—ln« the, cbi:r:s"é,; v
o3 bobbs =BF the financial ;yezr.provided. ghat-all
efgisos? "-"“such variations  ané re~appropriations

0% j:‘j‘; dut of the sanctioned budget are brought
. :Z’iq , jfo the notice of the Government by a

supplenentary financial Si:atement.

"EO
X1 B te - T ir g
—— ’“_,‘“5' 3('11 qé “*‘Eoci*ﬂo:o'jg e :apprp;_ll__
bw3 solfifiaNcial T statedent . . and “°*=-_qh_%-*3
supp‘lemengarv flnanc:.aI“Si:at ents AR
any;? “shall Be _placss” be‘forc? f.he ‘s ite
Leg:.s‘lat‘h‘re as™ soén agma may bg  af L
] b ﬂ W
their receipt by the Government .
ezoczyg ST x0: 2tlozg Jea 20T LK)
1535 henimresed od flszdnz _-’.f~ Goiyame o

-9bzam azed =zad agoizivoyy dpoz
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« (1) The cOrnorgigon shall maintain Accounts

a i'r s ﬁhé bﬁs?n@ss"fanﬂgﬁﬁaﬁs:acqons

C a3 -
such, £OF it gﬁiﬁ‘dﬁmoj gar_r’lggne“ﬁ,.dasma‘gﬁ,
resery as 10 - Jns2sIg

2 Dﬂs ESFJOOJS fdoug I3 SLDHS
fiv ff’)j‘"” “fHé - Cagedhnt8s  oof dzithe:
cornora‘ti&wﬁéh Tni Bevsaddited: sbyz-ans
ARAT¥0r 7 aBP0iAREd 5By UEAE Government, piRs
consultation with <%he Comotrol.l:exbuanﬂo
Aud:.tor General of Incia.

ITTY -

(3). ‘HJ.th%.n n1n=- ;nggv’ths from the

end ofjsehefinanci va the Corpora-
tion SKATIse & m&&gm ts

audited togetheﬂ(‘wa_tﬁoqai copy ©of the

report of the Andizor thereon’ to the
G‘b‘b’a‘ﬁuﬁéx{ﬂs-: 00135706707 s ([ .
SR oaf VIsmAEevoD abi of :Mr'"!ua ar,

lzusns (8) Thelgbvesitent shallscagse .

._hé a@ébunts’ B¥ theuornoratdon ; togs t.,ggn

GPEH LR audit trenoye Ereneon: iforuzsded
tg-it Von@erl et om i3 kg tes b niaid
H&ftFe thevEtuteiNecksiatuse, a5.£25238
possible before the eoxdiry offithe:vsar
next succeeding the ysar to which the
é’ccOuntsﬁ-a?nd fene remornd) refate;s)

BETNAISY rnge Sosmoavod 5ﬂ 0¥ Azintyl’

46
books of account _and other books in and Audit,
rélat

"

pard=ioxsl
Isums 3o
Bns alwogoz

5343 zayrdex

1

' E"ﬂ PE4) &Notwiths t2adingyagything ygop- Concurrent

£3Thea” fwithé Aamizpraceedingy sgq}g.qn

*-—v

and special

the®s GOVEEAMENYES may.s .@*a_gr:i hat.yhere avdit of
SRA11. “oBp§Orponcurrent vaudit 5-gfey the 3Ccousts.

H&counts ™ of’”*'ﬁheqvteb'aorah}pngrbﬁqgsgq}l
person as it thinksifiisyThepGoverngent
may also d.v.rect a special -audit o .be

made by—~si1‘ch“ .sonas it sthinks fdt °f--~;.1i_{j;dsﬁss[

‘e Hocouivs 3oF 2ite; Cotboratiamelating
tb any“b&"- Prcular mszctxonopranglgss

-oﬁ sene‘s? GRifransactidisor ecpa.:;,t;,qulu )

ﬂerz.oﬁ-'-’“f Csonsbucsns | al INSOTISTOD.
130A eid? %o ancizivotc

3o noki
ool e
s 2O0BNSY



g s shi
of annual

© reports and
raturns etc.
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~

{2} When an order :.s made under

sub-section (1), the Corporation .shall’

present or cause to be- presenteu for
audit all . suchk accounts and shall
furnish toj the person appointed under
sub-section (1) such information as the
said person may reguire for the purpose
of audit.

‘ " CHAPTER - VII
. MISCELLANCEOUS AND SUPPLEMENTARY
pnov:sxous

{1) The Corporation shall prepare
and sub::u.t to the Government, in such

.foxrm as may be prescribed, an annual

repcrt within six months after the end
of every financial year of its activities
during the previous financial year, with
reference to its functions under
section 17, :

{2) The Corporation shall, also
furnpish to the Goverament spch returns,
statistics, reports, accounis and other

- jnformation with resoect to its conduct

of affairs, properties or activities or
in regard to any proposed project, work
or scheme as the Government may, from

_tme to time, Fraguire.

Rehabilita—~
tion of
effected -
pPersons.

'49.  The  rehabilitation  and
resettliement of the persons affected due
to the works, schemes and projects of the

- Corporation shall be carried out by the

Government in accordance with the
provisions of this Act:

Provided that all the expenditure

requireé to be incurred by the Govermment
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for  the rehabilitation and  the
resettlement 'of perscons affected by the
Water supply, sanitation, sewerage and
‘other projects undertaken by the Corpora-
tion shall be borne by the Corporation.

50. Every contract Or assurance of

property on behalf of the Corporation:

shall be in writing and executed by such
authority or Officer in such. manner as
may be provided by regulations.

51. Whoever contravenes the
provisions of this Act or any rule or
regulations made thereunder or fails ‘to
comply with any notice, order or requisi-

~ tion issued under thisgs Act shall, on

conviction, * he punished with

. imprisonnent which may extend to six

penaltyr

months or with fine which may extend to .

one thousand rupees or with both.

. 52. Any officer or s.rvant of the,
Corporation generally or specifically
"authorised by the Courporation may at all

reasonable time enter upon any land or
premises and do such things as may be
necessary for the purpose .of lawfully

- ¢ rrying out any of its works or of

raking any survey, examinatior. or investi-
nation preliminary or incidental -to the

exercise of powers or the performance of

functions by the Corporat:.on uvnder this

Act -

53. All sums due or payable by any
person to the Corporation are recovera-
ble by it on " account of any charge,

- costs, expunses, fees, rent, compensa-

Dllestcba-

as an
arrearof

tion, or on any other account under this :

Act or any rule or regulation made
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thereunder or @any ’ agreement made with
the Corporation and all charges or
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{3) Where a document is served on
the firm in accordance with this section,
the document shall be deemed to-be
served on each partner. -

(4) For the purpose of enabling
‘any document to be served on the. owner
of any property. the occupier if any of
the property may be required by notice
in writing by the Government OT the
Corporation, as the case may be, to
State the name and address of the owner
thereof.

Fublic N 55, ‘gvery public notice given under
notice how 4his Act or any Tule or regulation made.
to be made ipereunder shall be in writing and under

xoown»  the signature .of the Officer concerned ..

and shall be widely made known im thed
locality or in the Properties or areasg

thereof imn conspicuous public places,
within the said locality or the said
properties or areas by publishing’ the
same by beat of drum or by any other
means that the Officer may think fit.

- - Rotice 6. Where any notice, order or other

period for document issued or made under this AcCt .

performance:or apy rule OL - regulation made

: thereunder requires anything to be done

for the -doing of which no tima-is fixed

in this Act or the rule or regulation,

the notice, order " or other document

shall specify a reasonable period . of

time for doing the same OF complying
therewith. . :

Defaunlt. jo 57. (1) If the- Government 1is of the

;f'erf‘_’m opinion .that the corporation has made a
dity,  gefault in the performance of any duty

to be affected thereby affixing copies
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or obligation imposed or cast on it by
or under this Act, the Government may .
fix a period for the performance of that ..

duty or obligation and give notice to -
¢ ~ the Corporation accordingly.

(2 1f, the Corporation fails -or
neglects ' to perform Such duty
obligation within the period so fixed
for its performance, it shall be lawful
for the Government to supersede and
reconstitute the Coraoratlon as it deems
fit.

{3) After the supercession of the
Ceorporation and until it is
reconstituted, in thne manner laid down
in c¢hapter 1II, the powers, duties and
functions of the Corporation under this
¢t shall be carried on by the Government
or by such Officer .or Officers or body
of Officers as the Government may appoint
for this purpose, from time to time.

(4). All property vested in the
Corporation shall, du-ing the period of ’
such - superce551on, _vest -~ in the
- Government.

58, (1) Where an o=fence under this Offences by
Act has been committed by a company, Companies.
every person, who &t the time the
offence was committed, was in_charge of
and .was responsible to, the company -for
the.conduct of the business of the company.
as well as the company, shall.be deemed
to be guilty of the ofifence and shall be
liable to be . procesded against and
punished accordingly: '

-
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EBffect of
provisions
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tant with
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Power to
make rules.
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63, No suit, prosecution or other
legal proceedings shall lie agalnst any
person for anything which "is in good
faith done or intended to be done under:
this Act or rules or regulations made
thexeunder.

64. The Chairman, Members, Managing
Director, Officers, - Employees and
Servants on deputation to or of the
Corporation-as the case may be, shall,
while acting or purporting to act, in
pursuance of any of the provxslons of

.. this Act, or rules or regulations made

thereunder, be deemed to be public
Servants within the meaning of sectlon
21 of the Indian penal code 1860. :

65. The. provisions of thls Act shall
have effect notwithetanding anything
inconsistent therewith contained in any
other law. -

66. (1) The Government may , by
notification, wmake rules to carry -out
the purposes of this Act.

(2} Every rule madé under this Act
shall immediately after it is made, be

" laid before the Leglslatlve Assembly of

the State, if it is in session and if
it is 'not in session, in the session
immediately following for a’ total peried
of fourteen days which may be comprlsed
in one sgession or iIn two successive
sessions, and if, before the expiration
of the 3ession in whlch it is also so
laid or ‘the’ 52551on. immediately
following ° the ' Legislative -Assembly
agrees in making any modification in *he

rule or in the annulment of the ruie,
the rule .shall, from the date on which
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.emodification or anpulmengt is notified,
have effcot 'only in such modified form
or shall stand: annulled as the case may
be so, however, that any such modifica-
tion or annulment shall be without
prejudice to the wvalidity of anything
prev:.ously done under that. rule. -

67. The Corporatmn may, with the
previous approval of the Government,

make regulations consistent- with this

Act and the rules made thereunder for
all or any of the matters to be provided
. Uunder this Act by regulations and
generally for .all other matters for
which provision is, in the opinion of

‘the Corporation, necessary for . the-

exercise of its powers and the discharge
of its functions under this Act.-

§8. If any doubt or difficulty arises’
in giving effect to the provisions of
this Act, the Government may, by order,
make provision or give such d:rectlon,
aot inconsistent with the provisions of
this- Act, as may appear to it to be
necessary or - expedient for the removal
of the doubt or difficulty. :

§9. (1) Where the Government  is
satisfied .that the purposes for which
the Corporation was established under
- this. Act have been substantially
achieved sc as to make the continued

Power to
make
requlations.

Power to
remove
doubts and
difficul-
ties.

Pissolution
of Corpora-
tion.

existence of the Corporation in the_

. opinion of the Government unnecessary,
the Government may by notification,
declare that the Corporation shall be
" dissolved with effect from such date as

may be specified in the notification, .

and the Corporation shall be deemed to

-he, dissolved accordingly and upon such .
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